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Government of 
.11inistry of Dcferce, 
O1%DI-IW.NCE FI~C~'ORY BOP,2D, 
1C'-',, AucklLnd R*oad, 

"7 	 CA Ij 

dr.ted,the p 

7_4 
t, 

Co 
. 
mpassIonete appointment of son/daugbter/' w 	 sub 

near relative of deceased Government 
consolidated instructions* 

Its J 	
A c op); Of M. of D. I.D. No.A/12012/5/87/ For-warded 

Ij 6E,st. 116'.1i. II-) dt-. 20-7-87 alongwitb Its 	 lb" ri.- 'in - 
enclosures. 	 formation 

and nece-
ssa ry 2. 	Kindl3- acknowledge 
ac ti on.. 

7 C:, Dr_,- 

7. - 

--ctories. for'birect'or' General, Ordr.E;nce* 'Fz. 

i-.ddl.L)G/DEF, Kanpur 
Addl.DG/iV, C/o h'VF, Avadi 
All bDG/Directors, 
The C. of A./Pys., Cal cutta 
The P.DTD (I&:~C), Calcutta 
The DDO" (OF) Liaison, Calcutta 
The TLO/DTD&P (Air), Calcutta 
The NAL0, Calcutt a 

cec4L-ions All Admin. 
PA to Jt. Director .'HQrs. 

To 
The Ger-..eral _',,;:Lnagers of 
All Factories. 

A 

0PO 
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MINIISTRY ~:)F DLFLFC:--_- 

1:' ( L L t t I i "C- 	'I 

I 
Sub : Compassionat~e appointilient of son/daughtcr/ 

near relative of deceased Government servant - 
consolidated Instructions. 

A copy Of Ministry of Personnel, Public Grievonces 
and P!ens..ons (iiepartme'nt of Personnel & Training)O.M. 
No. 14014,t6/86-Estt. (,D) dated the 30th June,1987 on the 
above su")ject is forwarded.herewith for information and 
necessar~ action.. 

'TANPI,UL cd/- S.M. PA 
UNDER SECF.ETARY 

Direc~tor(P) 

Director (R&D) 

C .A.0. 

1)s (CP) 

M. of D. I.D. K,6.A/12012/5/87/D(Est.I/Gp.Ii).,- dt.20-7-87 

Copy to 

USE, D (Est.2/Cenl. I) . 
%_11AK. 

.1 	 Grievances A copy Of Ministry of Petsonnel, Public %_7 
and Pensions (DepLrtment of Personnely & Training), O.M. 
No.14014/6/66-Estt- (D) dated the 30th June, 1987 on the above 
subject. 

The undersigned is.-direp 
- 
ted to say that instructions 

have been issued by this De?artment from time to time la~ing 
down the principles to be followed in making compassionate 
appointrient of sons /daughter s/nea r rel-E~tives cf deceased 
Government servants. For facility of . refer 

. 
ence, the orders 

iSsued on the subject have beer, simplified'and consolidated 
il-, this Cffice Memorandum. 

To whom applicable 

a) To a son or dauahter or near relative 
of a Government servant who dies in 
harness including- death by suicide, 
leLving 1-iis family in immediate nec-0 
of assistance, when. therc is no other 
earning rriem4er 'in the family. 

Contd. P/2. 
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b)In exceptional casF.s when a DepErt-
ment,. is ~ati, f icd that tbe, condi tion 
of thC_.±ami.1Y is indigent and is in 
great ai-tress the benef it of corTipa 

may be E-xtended ssionate appointm6r,it 
tb a son/daughter/nez3r relative of. 

-edi- a Government servant retired on n. 
Cal gfounds under Rule 36 of Central 
Civil Se-'-.-vicess (Pens- ion Y~ules, 1972, 
or corresponding provisior~s in the 

- egulations Central Clvil.'Service F, 
before attaining the age of 55 years. 
in case. of Oroup"DI employ 

* 
eeE whose 

superannuation is* 60 normal age of 
years,, co4a8sionate appointment may 
be.considere6'where they- are -retired 
on.medical groun'ds. before attaining 
the age of_'57:yearse 

f 

To a s6p` bf daughter or near relative 
1 of a Gbvernme.nt servant who diE.s 

during the. pEriqd_p±__ez±_E_.nsion in 
A 	 but not re-employment-0 service. 

2. Authority competent 	make -corrpasc:ionate_a_rDointm.ent. 

ioin*~E Secretary InchErge of Adminis-
S~!cretary in the 1~iristry/ tration o f 
-concerned. ..,Department 

In the case of Attached and Subordi 
W 	 nate Office_-, such power may be ex- 

erc is ed- . bj~'- tuhe Head of the Department 
Rule 2 (10) under supplementar~ 

3. pos-'Es to which "such' app intments can be'made 
7 

Group. 'C' Post 4r a Group'D' Post. 

4. E 	i 	i.'b i 	t Y 

Coi'w_-)as.siona_te appointment 6an be made 
onlv* aq-aini-,t direct recruitment 
quotae 

appoint- j)ppl.jc~ants. for. _Compassionate 
men- should be appointed only if they 
are !E~ligihle ar~d suitable for the 
pcst* 	al", respcets under the 
Frov 

. 
isions of the relevFnt Recruitment 

F'ules. 

.... P/3. 
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DepE,.rtment are, however., competAt, 
to r'clax temporaril educational 

17nth~cco7seo rqua 	Itlo,~5 in the case 0 
ent at 	owest level i.e. 

Group'D' or LDC post in excer-tional 
cir . -tances who the condition of the cvr,_~ 
family is very har0l. - Euch relEyeti:01T) 

- J od of the will be permitte 4 upto a pei 
two years beyond which no relaxation 
of 	c6ucational qualificati. 

' 

ons will bo 
admissible and the service of the 
persons concorned if Etill unquali-
f i-ed, are liable to be terminated. 

Viher 
I 
e a widow is appointed on compa-

ssionate ground to a Group'D' poLt, 
she will be exempted 

' 

from the require-
ments of-.educat.ional qualifi.cF,.tions, 
provided the duties of the. post. can 
be satisfac.;tori.ly  performed. ,Wbou't 
h~ving the educational .-qualification 
of. Middle e;6andard prescribed in the 
Recruitment Rules. 

In deserving - cases even whe`re­~here is. 
an earning-. -raerr-ber in the family, a 
son/daughter/ne-ar relative of the 
deceased GOVErnment servart, -leaving 
his f amil~~. in distress ma% be consi- 

'd f or appointment ~witb the pri-orf dere 	 x 
a-nproval - of. the Secretary of ~te~ 
Department ~concerne- w 	efore 

e appointment will satisf) approving T 
himself that the grant of concession 
is justified having regard to the 
number of dependents, the assets znd 
liabilities- left by the de-ceased 
Government- Se-rvant, the income Of _h(~ 
earning men-bcr as -also his- liabilities* 
including the ract thet the earning 
member is residing Vith the- family 
of the deceased Government servant and 
whether he- si-iould not be 'a:--sourcc of 
support to the other me:-,-bers of thc 
family.. 

Extent to which corrip ssionate appointments cE%r 1-e, -mcdc.-

The appointing authoritie'S may ensure 
thot iotal reservation for Schedul~.d 
Castes, scheduled Tribes, Physically 
Handicapped persons and Ex-servirem.en, 

..... P/4. 
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the details of N..,hich are g_Jven 'Oelo`w, 
to,,cjk'.'hc- r vith carry forward 
tion. (which -at present iF, arplicable, 
.only in rcE-- pect'of SC/ST ana-PhySi-
cally hendicapped pertons) sboLld 
not exceGd 50% of thc - vacancic-
availabl.e on E!ny narticular occE-
si-on' 

i) 	Ischedu-1-ed C@ s t 	...... 1 

i i) Scheduled TriheE . ...... 71% 
2 

(iii) 	Ex-servicemen 	...... 010% . 

In Group'C' posts an . 6 2 Co-,' in G i p L 
6ct to proviso 1 of Euie 4 posts subjL 

of 	this Department's No 
* 
tif.4cation 

.-.-.'.No.39016/10/70-Estt. Mdtt15.12.79. 

iv) ,'Physically' Handicap-ed - 
- persons 	 - 3% 

*The percentages. of reservation for 
SC/ST are different in case of off' 

. :ces using 100'point roster at appen-.. dix 3 4f the Erochure on Reservation 
for SCs and STs in Services. 

Compaissi-onate apppintments are. made 
in. relation of the f 01J owing 

Recruitment-procedure i.e. without 
thE~ agenc,, of the Staf f E%election 
Commission or Employment Exchang-E 

ez~ -,I 

4 

A g e 1 3L m i t iv.: n Ie- r e v e r In e C e E, r 
5 v 

f 1~ 0",e 
!'I T i~ere a>_,.a'~ion ~o 	r age limit 

..should not be below 14 v-e-)rs of F_!ce. 

Educational qual'ifications tc t1h-
extent stated in para .4 above. 

Clearance from Surplus-Cell -of this 
Department/Directorate GEneral of 
Employment and Training. 

~Z 	Belated request-­ for compassionate appoin rricnts. 

Ministries/bepartments. cF.n also Cor__ 
sider the requests for compasEz.orate 
appointment even where the _:ez~th took 
place longago, say five years ot so, 
while 'considering sucT r.~-Tat~d 
recucsts it shoi,ld be hej~t in view 
that the'concept of compassior-.ate 
appointment is largely related to 
the need for immediatc assistzince to 
the family on the passing away of. 
the Governm6_nt servant in harness.. 
The very flact that the: 'ft-~-:ily has 
been able to manage somehow a.11 
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lop, 

these years should nornizIly bc, 
Qiui:?c~uLte proof to show that the 
faniil~ hed some depen&J-1e me,~r%r 
of subsit-tence. Thercfore, cy,- 
aminz)tion of such 	c,-.11 foT 
a greet deal of circ1ME_pE-C- tiO1_.. 
The decision in those cF.E,c!~ rp;-y j.-6 

--t7aen ~~,t t~he level of- Er_-cx,~,t~.!ry 
onl,.. 

Widow appointed - o-n-compa'ssionate grounds getting 
remarried, 

A wld?w appointed on compass4onLte 
grounds will bc allowed to con t-Jnv-c 
in service ever: after re-marriEgE. 

SC-lective 	act, 

W The appointments made on groun-
ds Of compassion- should be done in 
slic'h.~ way that persons appointed 
to the post do have the essential 
educational - end technica.1 - qualifi-
cations -and experience recuired, 
for thC'post consistent wai th the 
requirements of -maintenance of 
efficiency of administrEition. 

It is not the intention to 
restrict emplo-,.ment of son/daughter 
AnEcr ---lative of deceased GroupID1 
employee to a Group1 D1 post only. 

As 'such,. a 
* 
son/dauQ11t.e.rAicar rela-

tive of'deceased-emrlo~ree can be 
appointed to a Group'C' Post for 
which hc'is educationally qualifi-
ed, provided a vacancy in Grour'C' 
exists. 

As the appointments have to )~,E. 
.Cleared at the level Of the Head of 
Department and a-s- all the vatan-
cie.s. -are to be pooled for comp;~~" - 
ssidnate appointment, it may be' 
ensured that subordinate and field 
officEs get an equitable share in 
the compassionate appointments. 

The'schem'e of compassionz7..te 
appointments was conceived as far 
bacR as 1958. 	 then a numher Since 
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-of welfare meesuree LE:ve been 
bv the Gover.-!,,ient buch 

- 	2. 

3. 

as the following -Y,,hich hi-.%ie mz,d(-
a significE~nt diffc-ence in the 
financial poEi~tion of tle families: 
of -'~ovcrrriient servE,,nts .d%ing in 
harness. Th-C ElEnctits received 
by the family unGer the schemcs 
ma, he kcpt -in view while c~,nsi-
dering cases of compassi-_nzite 
a)],"pointment. 

Under, the. Central Government 
Employees Insurance Echc-me finan-
cial assistance to the famil~ of 
the deceased Government servant 
is as under 

Group'D' Employecs k.101 obo/- 

Group''I C I Emplo,~ees 	F_s. 2 0, 0 0 0/- 

c2roup'B l Emplo~ees 	Rs.40,000/- 

Group'A' Emplo-, ces 	Rs. 8 0, 0 0 0/- 

'In ad-_'ition nearlv 2/3rd Rs, of the 
amount contributed by the Govern- 
ment servant to the fund is also 

.payable alongwith the z:hove 
amount. 

Benefit of encashment of leave to 
the credit of the deceLsed 1-_7ovcrr-
-ment servant F-, t the time of his 
death subject to a maximum of 240 
days. 

Entitlement of additional amount 
equal to the average balance in the 
GFF of the deceased Government 
servant c'uring the three veF-rs 
immedi,)tely preceding the death 
o;~ the subscriber subject to cer-
tain conditions under the Deposit-
Linked insurance Scheme. - 

Improved family pension. 

Pssistance from Compassion;~- te 
Fund, wherever necesEary. 

...... P/7. 
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10.- Rec,uest f or change in_ post. 

when E person has accepted a com- 
ment to a p;:~rti _pEssioncte appoint 

post, the set of tircumstance~.-, 
which led to his initial appo.I.nt-
ment, should be deemed to 1,~%ve 

A 	-xist and t.bereafter t~:e~ ceased to c 
person who has accepted comlessio 
nate appointment in a particular 

--r post should'strive in his carc-c 
like his colleagues for future 
advancement and claims for 6ppoin-
tment -to higher post on considera-
tion of compassion should invEri-
ably be rejected. 

11. General 

	

	 The proforma as in Annexure may be 
used by Ministries/Departments for 
ascertairing necesE~-, ry information 
and processin 

, 
g the cases of compa-

ssionate appointments. 

Hindi version will follow. 

ed/- 
K.E..P. Krishna Rao 

Deputy Secretary to -the Govt. of L :la 
Tele No.3013180 
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SUB:- EMPLOYMENT ASS IST ANCE TO THE 
FAMILY MEMBERS OF 'DECEASED/ 

'ERVANT m-sx. or GOVT-S 

PUC:- Application dt.10.10.91 subryiitte d 
by -Shri V.SRINIVAS.. 

Shri V*SRINIVAS son of Late Shri MNV 
,. SUBBA RAO, Ex.Ch'man Gr.10) has requested for 
employment in plac'e of his father/under employment 
assistance scheme. He has further stated that at the 
time of death of his father, on 10.5.82, 'his elder 
!sister* , self & yonoer brother were minor. They were 
looked after by his grand father. Now that he has 

- Oiploma in Mech. Engg. He is requesting' Passed 
i amployment. 

.1 	':Late Shri Subba 

	

I 	..Smt.:Na~ alaxii - g a 
i Ku.V-Lee'lavathi 

	

iii 	Shrl Srinivas. 
ivi Shri V-Sridhar 

Rao is survived by 

-Wife'45 y"rs' 
-Daughter 231 
--So 

* 
n 19 yrs.. 

-Son '17 yts. 

1.2, 	Terminal benefits received by the family 
are as under:- 

I 	family Pension 	 %*-203.'00 
2 Gratuity 	 '9542.45 
3 	C.G.E.I-.S, 	 Pis.--209000.00 
41 G.P.F. 	 Fb.160483.00 

]mient .
,.Shri 

I 	
Shri V.Sridh.at has.made request for emblipy- 

after 9 yrs # after the death of - his father 
'MNV Subba Rao,, 'Ex.Ch'man Gr.I(T). 

::2*1 	The concept ~of Providing employment to the 
Aependent of deceased Coyt.servant I s large1y related 
-.'to the need for immediate assistance. 

	

2 v 2. 	As thd above case does fulfil the.basic 
:requirementg the request of Shri V-Srinivas cannot 
.'be consideredr 

'3*0* In the past such belated cases were * re ferre! 
ito O.F.Board/M of 0 but.of the 	cases referred tZ 
1 M of~D 	 a approval was accord d o4y^ in one casei 

4 o'O 9 	In view of 'above, Shri V-Srinivas; will be 
linf ormed that his request for employment cann: ot be 
'considered. 

	

5.0. 	Submitted for orders Please* 

L 

0 
Ca. 	aL.- EIIb~ P_0~1 WIAL a-It -A4- 	

E t t o 

WK-1A.4&y 	L 

4 N 

A.GoM 	e r 

CL; 	 t G.M& 
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To 

-The Sacretary# 
Ordnance rectory Boardl (AP41), 
10A,0 Auckland Road# 
Calcutta-1000M. 

SUS:- EMPLOVIENT ASSIbIrANCE TO THr rAMILY RMERS Of 
dCA$CQ/N*'8,0,, COVT* EMPLOYEES. 

--Refs- Of Board lettgr floo 42?/Ganeral/A/I dt,*10A0 

**0 

on ,* 	 I*' . bb T Aate Shrl, 	Su a Rao# Shtl Sr1niVaaL S 
Chdrolaman GrA(Te'ch),,9 who 	 'go -requested for 
eVloyment under -above Adhome* 

.1 1 j In this connection ?Q11OWing 40C*UMGnt6 are :Forwarded 

I ) Part-1 11 4 111 duly zompletedo 

2),Voft of the -family membat Is emPloyed and their Incb1he 
is ru-14, 

3) 
 J
hs terminal benatits race ived by the family Is 
dicated at (3) alr prifforgAi Part­;-

~4) APPlicstiOn dto 10,10-0-91 'SubmItted by S~hri V*SriniVes-,--. 
requesting for employmeot*' 

2.2 	Shtl V.- Srinivasf_)v his brorther it sister were minor at~ the 
I AN Subba geo* They were, time or dreath of , his father S-hri 

Looked after-by his grand""tathat Maying at Tumkurp 'Karnataka'. 
St,ate* As Shri Srinivas was a. minor and staying: at a fat sway'., 
.place from Mhadkis he did not apply-for employment* How-everp 
ch Aaftaining Is p3are of' age and havino completed his education 
he has now *pplled for an.emPloyment- 

30' 	Cf toard Is requested to kin6 ly accord Sanction for 6PPaint- 
ment of Shri V*_ Srinivas to the post of SuPr, "98" (Tech) at 0" 
early date. 

AA-11^09 I'Ll 

Encl: As above@ 

&7'\J 

A, X, MUMVRXE 

v - ORXS Kii-AG-WA01100 
FOR GENER "NAGU, 0 

4A_ 
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To 

The Sncretary# 
Ordfiance factory Board,, (A/NI) 
IOA, Auckland koad, 

SUes- gnPLOY[iENT ASSIbTANCE TO THE fAINILY MEMBEft Or 
tKASEQ/Mo9,0, GDVT* EMPLOYEES. 

Ref s- Of Board Lettar No. ~42?/Caneral/-A/I dt.1 Ool Do 90 

Shri Vo SrInIVROL 4 Son at'Late Shrl R, No'Wo Subba Rao# 
thergeman Qr*I(Tech)@ who expired on 1O.SoB2 has requested for 
employment under above scheme* 

161 	In this Connection follouing Jocumants are forwarded 
herewith$- 

A) Part-Is St & III duly completed. 
Hame of the family membar Is employed and their Irkc'ome 
Is hit* 

he terminal beftsfits received by the family Is 
indicated at (3) of prolorma Part-it 

APPlicatLon dt* 1040oiM'submitted by Shrl ToStinivas—
requesting for employment,*, 

2*2 	Shri V, SriftlVa8f.'4 his -brother & sister ware minor at the 
Uwe of 4hooth at'hLe father. Shri floCNo'Subbe Rao. They were 

' looked after by his grand father -Stay'ing at Tumkure -Urnstaka 
State* As Shri firinivas was a minor And staying at a far away'. 
plate from Xhsdk'1# he did not apply for employment. Noweverg 

. on attaining 10 years of age and bowing completed his education 
he he& now applied for an mployment. 

30- 	Of Board Is requested to kindly accord sanction 'far appoint- 
sent of Shri V* Srinlwae to the post of Supr, 081(Tech) at an 
varly date* 

5 
A. Ko MU*~ERJEE 

w ai rANAGe-R/A0'-41N. 
fOR GENERAL MANAGER. 

Encls As above* 



9FORMA REGARDING EMPLOYMENT OF DEPENDENTS OFIGOVERNMENT SERVAN TS DYING WHILEIN SERVICE / RETIRED ON INVALID PENSION'_-

PART 

Name Of the deceased IXM*g on invalid pension employee L&te 14 K# V or Akata 

Oubbano 
b) Designation / Secjjon T.No. EXqChazQ!ftManAFK 
C) Date of binh of employee 

d) , 	Date of death 	/ retim-mcnit On invalid pension En 

Total length of service rendered 

f) Whether permanent or temporary 

9) 'Whether belonging to SC 	ST 

2 a) Name of the -candidate for apointmem. 

 Ms 	her relationship with the employee. 

 Date of birth Age 20 -yeers 
 Educational Qu 	

MAO 
alification 	 in f4ACh7 E*M- 

 Whether any other dependant has been -appointed 
On compassionate gliound. 

3 
Parficualrs of the total assets left including amount of 

 Pension 	Family Pension 

 Death. -cum- Retimment.(31-aluity 
ceived 

C) G.P. Fund Balance 

 U.C. Policies 	including Privltr,)' NIL 

 Movable and immovable properties 
and 

' 
annual income earned therefrom NIL 

by the family. 

 C.G.E. Insurance 	amount Re, 20000/-z*C*Ly*,d 

9) Encashment -of leave 

h) ~ny other assets 
TOW 

4 Brief Particulars, if any 

0 

A T. 0. 
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11198 Leelavatj 
 1 hri Srinjvas  

 arldhar 

:a Wife 

DaWhter( 
scn(20) 

Houllehold 

StUdYiMq 

DIP1 cm hol&  
In MOC!h, M400  

Widow 
Unmrried. 

—do. 
son (16) 	 Inor 

N.. ZP4 ev 

Z Pail -UL-0  of A dependents of the  C;o  iL 

(if 	e am employo 	 A Servant 
_ftlr income and wheuler  

theY al- living together or sepamtew.  
N Si. 	ame 

clations No. 	 R th: hip rEp plo 	Employed or not 	Mar-Jed/Unmarried 
P=c  

with employee 	Paniculars of 
an a 

	rp" 
and age 

	

	 with f3mily particulars 
employment and 
e 

 m l'  

moluments. 

I hemby d 

of the facts 

teftninated. 

Date 

D E C L A IR A T 10 N 

that the facts given by me above, am, to the best of my knowledge, . co 
nect. If any 

in mentioned am found 
to  be  incOrrect Or false at a futum date, my services may be  

Signature of the can&date  

ShriJSmi ./Kum,,W 

by him / Mir are .,a 	is knOvm to me and the facts 

S'gnatllre Of Permt. Gow Serpant  

Name 
Date 

Address 	 Or. 1 3MS APR 

I have vefif! 
. 
ed that the facts menfioned 

. 

by the candidate above am cormcL 

Signahire of Lobour officer  

Natne A- M. RAMOD 

Address 
Br, JAbMr offic'er, 



A 0. E I/EA DT---/-4/920 ENCLOSURE TO AFK LETTER 

1~19=8 I 

ls ~a) Name of the candidate Shri Brinivas Venksta 
for appointmunt 

(b) His relationship with Son 
tha employee 

(C) Eduratioqa,l qualifice- 
tlon.sgetd~ete of blrth) 

ij D.M.E. 
11 	20 yree 

and experience If 'any iii 	NIL 

 Post 'for whicb, -employ- Supervisor(Tech.). 
ment IV proposed 

 Whethar the post Is tobi X6 A e 
filled -in CSCS or In an 
non-partici ating OrrIce p 

(r) Mheiber the rec''ruitment YES 
Rules provide:for direct 
Recruitmerft., 

(g) Whether tho'candidate YES* 
fulfile the recruitments 
gf, ractuittiont :rules for 
the post 

(h A part irra*m­ weivar of The employment asaistanco Is 
employraent exchange nearly iD ~rs# old. Th9refore 
'procedure what other 'relaxation In rules for 
relaxations are to be appbintment of Shri Srinivas 
given. Is requested. 

lie Whatevar -the facts mentioned in Part 1 have been vorified 
by the offics ond if ra# indicate the records. 

Yet verifiede 
Personal recommendations of the Mead of the Uspartient/ 
11ristrys 

Recommended ror employment 
as ̀—uperviEor (T 

If the sm-1,3yes died/ratirod on invalid panFiion more bhan 
years back$ Why the case was not sponsored earlier 

The children warn minor at the time death of 
5hri M*14 Venkata Eubbaraoo Ex- Chargeman and were unddr 
the care of their Gzandfather,,- who broug"It, thew up. 



LMC L OSLLRE TO AFK UITER NO. 

PART - III 

i) 	Uhnther famil!, of ths 	Smt. Nanalnxmi V. Ir staying 
doceaned ouns a house; 	alonguith children at her 
if living in rentad 	Fathar ls places uhu it a retired 
accommndationt the rent 	vchnal# in a re"ted house. 
being paid therefor* 

Full dAailt of thLJ 
Widow/Children of 
dcaceacee "mrloyse(E:00; 
javpl of education$, 
w 

. hather employed-and; 
it 

' 
sop uhs a andlat what 

Iii) if the earnins? member (E;)'. 
in the Iramil have refuoed 
to support tKe -family of 
the 'deceased, 'spiicific 
reasons-and cirtumstances 
thcrefar*7 

Sm~. Nagnlaxmi V- tjife -45 
. - Household 

raib&. Leialdvati - daughter - 22 
- stydying. 

3) Shri 5rinivar, 	-.sun 	20-- DME 

b hrAridhar 	- son 16 
- studying. 

None of above is employed* 

N* A* as none in the family Is 
employed. 

10 	Certification that the 	Certified that the prescribed 
,prescribed percentage of 	pBrcentago of reservation hes 
reservation has -not been 	not been exceededO 
exceeded* 



CENTRAL ADMIN'ISTRATIVE TRIBUNAL 
MNGALORE BENCH 

Second Floor, 
Commercial Complex v 
Indirenag6rp' . 
Bangalore-560 038. 

0 

Dated: 3 S E P 1993 

APPLICATION NO(s). 

~2s2ondent(s) 

v 	?Ziqli VWD 
To 

1P Da V. chiquvoo,) c"CLOC/60 

~ (5-41JAC~q k X(~- 

no, New sew 
46 G-W f 	w.d 

Neg- sq&Aln ) Q.. 	 6~ qx (Satkd~ 
00 

C,, ~,q 

-,SUBJECT:- Forwardinci of cor)ies of the Order Dassed 
a Bench' 

uanga.Lare. , 

Please find enclosed herewith a copy of the ORDER/ 

STAY/INTERIM ORDER.p sed- 	this~Tribunal 

application(s) on 

99 C 

inN the abovesaid. 

PUTY REGISTRA"Rb5 
JUDICIAL BRANCHES. 



BEFORE THE CENTRAL ADMINISTRATION TRIBUNAL 
SAI NGALORE BENCH 9  BANGALORE 

DATED THIS DAY THE 16TH OF AUGUST 91993 

Present's Hon'ble Justice Mr.P.K. Shyamsundar Vice—Chairman 

APPLICATION NO.35911993 

Shri V.Srinivas 
C/o N. krishnamurthy, 
C-5/3#'DRDO Complex, 

RaManagar 
Bangalore 	 Applicant 

Dr.M eS*  Nagaraja 	Advocate 

ve 

The Director General 
Ordnance Factory, 
Calcutta-700 009 

The General Manager, 
Indian Ordnance Factory, 
Ammunition Factoryp 
Kirke: e t  
Pune-411 003 

Union of India 
represented by 
Secretary to Government#  
Ministry of Defence, 
New Delhi 	 Respondents 

Shri M.V. Rao 	Advocate 

This application ha.*) come up today 

before this Tribunal for orders. Hontble Justice 

Mr.P.K. thyamsundarp,  Vice Chairman'made the 

following: 

0 R 0 E  R 

Having heard both sidea q  regard being 

ad to the law affecting the impugned order 
.2 	 PA 

roduced at Annexure A-4 in which the claim of 

the applicant for his appointment to the post of 



~4 	 M 2 — 

Supervisor has been turned down by Works Manager 	

0 

(R-2) instead of Secretary,0 Ministry of Defence 

(R-3) 9 this application will have to e'ucceed. 

It is not in dispute that a decision regarding 

the claim of the applicant for appointment to the 

post of Supervisor had to be taken by R-3 and 

could not be taken by R-2. The wrong person 

has apparently taken a decision in issuing the 

impugned order. 

2. 	Therefore. 4~9 allow this application 

and quash the impugned order produ'ced at 

Annexure A-4 and remit the case back to R-3 

for taking an'appropriate decision considering 

the fact that it.is  the son of a deceased employee 

who is seeking for an appointment. We are also 

told the Board has also recommended his claim, 

I am sure R-3 will take into account all these 

aspects while making an order in that behalf, 

R-3 to pass further orders within three months 

from the date of receipt of a COPY of this 

order. Shri m.V. Rao tells me that Annexure A-4 

is merely a communication of the decision ta ken 

I N 1,t~ by the Board. 	Be that 88 it mayp under the 

rules governing the sub ject, the Board had no 

authority to take such a decisio n because that 

deciiion has to be taken by the Secretary, 

With these observations t this application stands 

disposed off finally with no order as to costs. 

'COPY 

MOM, 
	 VICE CHO~RMAN 

LjaTRAL 	_ 


